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The Minister of State iD the MID .... 
try of Home Affairs (Shri Batld): 
Sir, according to information fur-
nished by the State Government, at 
about 5 P. M. on 12-3-65 a Muslim 
League Jatha was taken out from 
Karman Kadappuram, Tanur Kozhi-
I<ode District, to celebrate the victory 
of the League candidate in elections. 
The jatha proceeded by the main 
road and reached the Railway Station 
by 9-30 P.M. While retu~ the 
jatha members decided to take a 
shorter route via a place called 
Chirakkal.. The local Sub-Inspector 
with a posse of Malabar Special 
Police consisting of one Havildar and 
three police constables was accom-
panyingthe jatha in a van. Police 
pickets were posted at di1!erent posts 
along the scheduled route. The short 
route vic Chirakkal within' Tanur 
town was not covered by .pn1\ce pic-.. 

kets as it was not the scheduled 
route. When the jatha took its course 
along the non-motorable pathway via 
Chlrakkal, the Sub Inspector with his 
men went back to the starting point 
at Karman Kadappuram where the 
pathway via Chirakkal would lead to 
At about 22.00 hOurs when the jatha 
was passing along the pathway, about 
25 persons reported to belong to 
Bhartiya Jan Sangh and RSS groups 
suddenly attacked the jatha from the 
rear with knives and sticks. Heai"ing 
a commotion, the Sub-Inspector of 
Police, who was on the western side 
of the route at the beach, rushed with 
his men. When the Sub-Inspector 
reached the spot sbout l-li2 furlongs 
from the beach, four or five of the 
assailants attempted to attack him 
and to cut him with a sword-like 
weapon. The Sub-Inspector ordered 
firing in self-defence. The Havildar 
fired two rounds at close range in-
juring two of them. The rest of them 
fled. Nine members of the jatha 
were injured by the attackers. The 
injured members of the jatha and 
the two persons hit by bullets were 
admitted to hospital, where one of" 
the persons hit by the bullet has 
since died. Police reiniorcenlents' 
were rushed to Tanur and patrolling 
was intensified. 

Twenty perSOns suspected to be 
involved in the incident have been 
arrested and a sword, knives and 
sticks suspected to have been used' 
by the assailants have been recover-. 
ed. The incident did not have any' 
serious repercussion and the situation' 
is quiet and peaceful. 

Four cases have been registered in 
connection with the incident on com-
plaints made to the Police by Sri 
C. M. Kutty, the elected M.L.A., the-
Sub-Inspector of Police concerned 
and the two persons injured by police' 
bullets, one of whom has since died. 
AlI the four caleB are being personal-
ly investigated by the Circle Inspec-
tor of Police and, to facilitate the 
investigation. the Sub-Inspector has-
been transferred . 
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Shri U. M. Trivedi (Mandsaur): 
Sir, I rise on a point of order. Ac-
"(!ording to the statement made by the 
han. Minister, it appears that the 
police investigation is going on and 
some judicial action is being taken. 

"The matter is sub judice. So, is it 
proper on the part of the han. Mi'l-
ister to make a statement just to pre-

judice the mind lIf the judiciary in the 
.matter? 

Mr. Speaker: In the first informa-
tion report filed with the police the 
'allegations or charges must have been 
recorded. The allegation will be con-
"tained in the statement filed with the 
police, and the han. Minister is giv-
ing only that information which has 
been filed. This is the stllry or ver-
"sian of one side. What is proved after-
"wards, that will be seen separately 
"because the court shall have to decide 
it. The complainant always goes :md 
"files what is called, the first informa-
tion' report. It only contains what is 
calleged by the complainant; nothing 
.else. 1 hope the Minister is only re-
"lerring to that report. 

Shri Hathl: 1 am not saying any-
thing further than that. 

Mr. Speaker: He is referring only 
"to the statement that has been filed 
;with the police. 
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SMl U. M. Trivedi: I have said that 
this matter is sub-;udice. 
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SUi WariOr (Triahur): I wish ta 
know whether any inquiry had been 
made into these incidents and, apart 
from the police investigation, whether 
Government is pursuing the matter so 
that the tense atmosphere which is 
prevailing in Tanur will cease? 

ShrI RaW: When the case is tried 
by the court of law, all the facts .",iU 
be ascertained. " 

Sbrl VuadeVlUl Nair (Ambala-
puzha): Some very responsible pe0-
ple, including the Sarvodaya leader, 
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[Shri Vasudevan Nair] 
Shri Kclappan, have gone there, made 
enquiroes and issued public state-
ments 'alleging dereliction of duty by 
the police. May I know whether Gov-
ernment have gone into that and 
whether they propose to institute a 
judicial inquiry about the role of the 
poliCe in this incident? 

Shri Hathi: All that will te looked 
into. 

Shri Vasudevan Nair: I am referring 
to the charge against the police. 

Shri P. H. Bheel (Dohad): It is J'e-
ported that the jatha was non-violent. 
In that case, why did police resort to 
firing and how can it be justified? 

Mr. Speaker: That will be looked 
into during the inquiry. 

l2..18 hrs. 

MOTION FOR ADJOURNMENT AND 
CALLING ATI'ENTlON TG MATI'ER 
OF URGENT PUBLIC IMPORTAt,CE 

MEETING BETWEEN SHEIKH ABDULLAH AND 
CHINEsE PRIME MrNISTER-(contd) 

Mr. Speaker: Shri Swaran Singh to 
make a further statement on the! re-
ported meeting between Sheikh Abdul-
lah and the Chinese Prime Minister, 
Mr Chou En-Iai in Algiers to which 
hi." attention wa~ called by Shri Hem 
Barua on the Is~ April, 1965. 
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The Minister of External Affairs 
(Shri Swaran Singh): Mr. Speaker. 
Sir, on the 2nd April I had mad" a 
preliminary statement in reply to .he 
Calling Attention Notice regard.mg 
Sheikh Abdullah's meeting with the 
Prime Minister of China Mr. C,,.u 
En-Iai, at Algiers. A f~rt;,"r "t3te-
ment was promised by Governmc'nt 
today. 

Government have since had a full 
report from the Foreign Secrciary. 
The Foreign Secretary arrived in Al-
giers on the 27th March and left on 
the morning of the 31st M-arch after 
attending the meeting of the Stand-
ing Committee of the Afro-Asian 
Conference. Sheikh Abdullah had' 
also arrived in Algiers on the 27th 
March, a few hours before the 
Foreign Secretary's arrival. From 
the 27th to the 31st March, very little' 
notice of Sheikh Abdullah's visit was 
taken in the Algiers press and Radio. 
It was, however, known that Sheikh' 
Abdullah, during this period, visited 
some officials of the Algerian Govern-
ment. 


